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Neu Delhi, This the 2nij Day of February 1994,

Hsn'ble Shri C.3.R0Y. Plemberfjl

HQn'bls Shri P.T. IhiruvengailaiTi, Pl8fnber(A)

I WAT SINGH
S/g Shri, Tukki Singh

,R/O 3/32, Bhikam Singh Colony
Biswas Wagar, Gali Nq.iq
Shahadara Delhi,

By None
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Mstsuq

Applicant

Unisn at India ThrsOgh" s
Chiaf S«eretary(D«lhi ftdmin) 5 Ali pur Read,Delhi.

2a- Hegiieal Supterintendsnt
Dsen Dayal Upadhyay Hospital
Hari Nagarj, Neu Delhi

3v Sub, Regional Employment Officer(Technical)
Sub, Regional Employmeint Exchange
Pusa, Neu Delhi -110012,

4.' Dirsctcr
Directorate af Employment
2y Battery lane,
Delhi 1-10054., Respondents

By adv/Gcate Shri Kamal Choudhary. Prexy counsel far
Shri Pladan Gsra^

0 R D E RCOrsil^.

Han'ble ShrtL'-E.3, Roy, l^embeT_(j_i
I

1. The case is an ol® onss. The applicant is net taking

any interest tc presecuta his case. Therefore, ue hai/s

decided to hear the responcient cQunsel sjnsi peruse the

rscerds ane^ to dispese ef the case. We heard Shri Kamal

Cheau'riry, proxy counsisl for Shri^l*iadan Gara. The bcfsf facts

Qf the case are that the applicant is a Sechsduled Casts

candidate and he get the requisite qualificatiens for

being appeintsd as a laundry Qperater with Rsspondent Nc.2'.»

The applicant had umrfergene training in the trade of Elsc^ician

Fr em Industrial Training Institute ®n^ got his name registsrfjei

with the Employment Exehanga Pusa, Neu Delhi uids registraticn

Ns, T/6<; 9/b8 , NsCeOs Wq«B51,1D ^atsd 4b1,6B f cr suitable

emplG-yment. , The applicant claims to haus the axperiance of
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laundary apsratsr• Tha applicant uias alsa. subjactad ta trada

tast and declarad fit by tha Raspendant Na.3. The main thrust

af tha applicant is that thera ara 6 pasts far unrassrvad

oatagorias, 2 pasts fer SC ©atagarias and ana past far ST

eatagary and anethar ana pest far ax-sarwiaman tatalling 10

pssts availabla uith the Raspondant Na.2 t© ha appaintad as

laundery apar^tars yida thair Isttar Na.E®11(47)/87-DDUH/ESTT/

152226 dated 29,12,B7« Tha Eraplayracnt Exchange has spensarad

his nama in tha eatagary ef ganaral candidates in the beginning

whereas ha is a scheduled caste candidate. He files Annaxure 1,

Annaxure II and Annexura III ta shau that he is eligible and

his candidature is spehsered by the Empleymant Exchange vide

the latter issued by the Oy Medical Superintendent. Thus he

claims relief that the Respondent may be directed te issue

him appeintmsnt as Scheduled caste candidate against a vacancy

reserved for Scheduled caste and restraining the respondent Ne.2.

frem helding fresh interviews subsequently. ^e alse ebjected te

changing ef his catagery ©f belenging ta scheduled caste te

that belenging te unreserved category te his disadvantage.

2. Ue have seen the ceunter. The respondents alleged that the

Scheduled Caste Certificate is issued by the Tehisldar Sikandrabad

theugh it sheuld have been issued by A.D.I^./O.C District Bulandshar.

New the short psint far us ta cansidar is whether tha applicant

can be cansidered far the said pest at the first interview.

The applicant was called fer the interview aleng with the general

list and he appeared far tha interview and interview beard

interv/iewed him and as par the minutes ef the interview beard

ha has gat 14 eut ef 3Q marks and his name is alse mantionad at

S.{>je.u/R/4" fellawing paQal is being prepared". This panel af 4

is a wait list panel f0r general candidates belaw panel 6

selected for unreserved candidates.

3. ' Then it was brought ta aur netice by the learned ceunsel

since he secured lass marks he was net selected far the appointment

fer the general categary. In additian te spansoring by tha

annpleymant exchange against the general categary, his nacni was

again spensared fer the secsnd time alangwith rasarved catageriesQ?
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but th« applicant has not appaarod fer tha intsrwieu. It is

stated in page 7 of thu eeunter uhich Is on paga 24 of th«

papar book in| para 4(xx) the iuapuin-icnt have atatsd that

"Applieant was alsa called For intarvisy en 21.11,88 alsnguiith

ather candidates but ha did net appear bsfsr® tha salsctien

Cammittae".

4, When tha Empleyrasnt Exchange sant his name saccnd tima

undar the catagary ©f Scheduled Castes the applicant has

net appearad fer the intarvieu and his claim that he sheuld

hawe been censidsrad ©n tha basis «f the first interview i.a,

alang with the general candidates does net hald gssd.

5, Under the QirGumstaneas af the casa, the applicant

has n©?; mada out any eas« and tha CA is dismissed as

devoid of merits uith ne costs«

(P.T. THIRUUENGADAd) (c.i/, ROY)
flember(A) P1ember(3)

LCP


